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BPNGALOE BENCH 

REVIEw APPLICTJoN No, 	35/87 	
COMMERCIAL COMPLEX, (DA) n Application No. 17/86(F) 	 INDIRANAGAR, (up. NO, BANGALORE_560 038. 

DATED: 

APPLICANT 

	

Vs 	RESPONDENTS 
Shri. V.K. Joshi 	 The GM, Telecom, Karnataka Circle, B'lore 

TO 

Shrj V.K. Joshi 
Deputy Telecom District Engineer 
OPfico of the Telecom District E'gineer 
Mahalakehmj Bu1ldig 
B.H. Road 
Tumkur - 2 

The General Manager 
Telecom 
Kernata<a Circle 

Sangalora - 560 309 

3, The Director General 
Telecom 
New DelhI-liD 001 

I SUBJECT: SENDING COPIEg OF ORDER PASSED BY THE 
BENCH IN APPLICATION NO. 	35/87 - 

i J1 / 	Please find enc1oed herewith the copy of the Order 
passed by this Tribunal in the above said Application on 
- 10-4-37 
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/ 

(\ 

/ U 



CTT? AL 	l''IST ATfr TIST1N- ' • A 	J RE 

'1T 	lrT 	V" 	APtt 1flr7 

.TonIhle 'r. istice 	.T.Puttas\a:.y, 	 •. \'ice-Cha1rncn. 

'on'hlc r..'rinivsan, 	 .. 
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1'7. 

\'.'.Joshi, 
Sf0 (.Joshi, 
T)eputy Teleco 	istrict Tn:ir, 

arvr ( o-;i at Tu .':ur) 	 .. Appliant. 

V. 

ThneraIari;er Telaco:, 
Thrnat&za 7irc1e, ianalo c-'. 
)irector Generdi Teleco::, 

ew r)elhi1. 	 .. esponde:ts. 

This appication havinZ co e up for preli.inary hearin tci-

, 'Ticc-Chn.i ian :ade thc folli i: 

In 	t' is 	ap)1Ication 	nc'c Lfl h Thot;on 	(V' of the 	' ci 	inistra- 
T1 	\ 

tive 	Tribunals 	Act,19S5, 	the applicant has 	sauht 	for 	a 	review 	of 
i' , 

the ordr 	ade D 	us on A 	JllcatloL 	o l7/1 

41 Ii 	0 ir or ci hve 	e 	'austI\el) 	dealt 	itt' 
'i 

every 	one of the contention. that was ured before us and decided 

the in the very presence of the party and his learned counsel En 

:.n.Achar, who then repres :ited the case of the applicant. In this 

application iiade without th assistance of the cornse1, the applicant 

is really ashin us to re-eae.ine our on order us if we are sitting 

in, an appeal over our order and co 	e 	to 	a different conclusion on 

n ja tters 	decided 	against hi:. . V.'e are 	fir:ly 	of 	the view that every 

one 	of 	the 	statea;ents r1 	de 	by the 	applicant 	in his 	application 
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aplicatlon 	which 	were 	reiterated aa1;i 	utt 	the 	oral hearing afforied 
- .;. 

rcvic ', 	does W. 	not 	justify 	us 	to ur order 	riade on 	4-3-l!'7 

tn7pplicution .o.17 of ln. 

. In the light of our above (hSL ssion, we hok that 	this 	a?pli- 

cation 	is 	liable 	to 	he 	rejectel% e, 	t erefore, 	reject this 	ap7lication 

at the ar 	ission stage.  
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